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IN THE CENTRAL ADMINISTRATIVE TRISUNAL HYDERABAD BENCH HYDERABRD
0.A.N0,697/95
Batuaen: Date of Order: 8.2.96s
1. A.Elanga
2. D.Shanmugam o
.ooAleicantS;
And
1. The Chief Parsonnel Officer,
Sputh Central Railuay,

Railnilayam, .
Secunderabad.

2. The Deputy Chief Mechaniecal Engineer,
South Central Railway,
Carriage Repair Shop, .
Tirupathi, .

:..RespondentsQ

Mr.K.Sudhakar Reddy

e

Counsel for the Applicants
Counssl Por the Respondents  :. Mr.C.V.Malla Reddy, CGSC.

CORA Mz

MEMBER (A)

L]

THE HON'BLE SHRI R.RANGARAJAN

Cﬂntd . t‘



0.A. 637/95. ' Dt. of Dacision : 08-02-36. -

ORDER

A e per nun ule anri Ke Hangarajan, Membar (Admn.) |

There are two applicants in this 0A. They Piled

0A.N0.807/92 and that CA was disposed of by judgament dated

28-04-53, As per the judgement thay

have to bes given notional

promotion with respect to their juniors who wers promoted te

the higher grades in the Carriage Repair Shop, Tirupati. In

pursuance of the direction these two
notional pramotionﬁ@ p‘g*j“r with their
are agnrieved as thay were ﬁat.giuen
with their juniors, namely, one Shri

Filed MA.459/94 in DA.B07/92 praying

applicanta wara given
juniors, But the applicants
stappéng up of pay on par

A. Nagarajsn, Hance they

for Full implamentation of

the judgement in DA.807/92 uhich in their opinion includas stepping

up of pay alse. But that MA.459/94 yas disposed of by an order

dated 04=-(08-94, wvherein I was also @

the direction to the effect that the

party tg that judgemént with

applicants should submit a

suitabls representation to tha respondents for redrmssal of thaeir

grievance and also directing the respondents in the M™% to dispose

of that repressntation uhen rsceived

as per law. The applicants

were also permitted as per ths orders in the MA that in case they

are aggriaved by the reply te be raceived Prom the respandents

they are free to approach this Tribunal by filing a Presh DA.

"WPO/TRS" had disposed of that rapresentation rejecting their
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im by thea impugned-arder NG.TRIP.524/Stepp¢ng up of pay

datjed 10=10-94 yhich is assailed in this 0A,

Tha

TR A T U?ﬁng tUﬂ l‘BSpGﬂdEmtB in MA-459/94 il"l 0“.30?/920

Y ®wares 1) the Chief Personnel OPficer, SC Rly, Secunderab af

and|2) ths Dy.Chisf Mech. Enginesr, 5C Rly, Cerriage Repsir Shop,

Tir

of

Ypath., B3y order in ths MA the compatent autharitiasijo dispose

Bhe representation submitted by the epplicant in pursuance of

ths directions in MA are only the Chiaf Personnel 0fPicer and the -

Oy.

Chief Mech. Engineer. The representation of the applicant

dated 26-09-94 sub,itted in pursvance of the dirsctions givan in

MA,

up

433/94 was disposed of by ths impugned letter Na.T@ﬂP.524/Stepping

Of pay dated 10-10-94 by "WPO/TPYS". Hance it is evident that

’ .
the gspresantation was not disposed of by the respondents in the

MA,

in

55/94 as ordered by this Tribunal. Thare is no remark alsg

the impugned better thst the letter is issued with the approval/

comcurrance of ihe rgspondents in tha MA,

J.

of

In visew oFf the sbove the impugned order is not disposad

Dy | the compatent adthaity to whom the direction yas gqiven in

the MA. enca it is necessary that the representation nas to be

dispnsad of only by the concarnsd rasppndents in MA.459/94 in

UA.BDA/QZ. It cannét be disposed of by the "WPO/TPYS"” on his oun

=

x@ﬁ;hb&ﬁ any direction for concerned respondants. Henca the

impugnLd order dated 10-10-94 (Page 8 and 9 of the matarial paper)
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has [to be set aside and a direction has teo be given to the

resgondents in the MA.459/94 in 0A.N0.807/92 to dispose of
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tha

wit

are
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ysly and prefarably within a period of three months from
date af receipt of a copy of this order in accordance
H the rules. It is nesdless to say that ths applicants

Prea to approach this Tribupel if they are aggrieved by

the [orders to be passed in pursuance of tha directions as

abo

sta

spr

To
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5.
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YLK

Je by filing a fresh 0OA under section 19 of thes A.T.Act.

ge itself, No cests.

(R, Rangarajan)
Member {Admn., )

ated : Thg 0B8th February 96.
(Dictated in eppn ﬂourtg

fhe Chisf Personnel Officer, South Central Railuay,
Railpilayam,Secunderabad.

The ‘eputy Chief Mechanical Engineer, 5

Sputhl Central Railway,Carriage Rspair “hop,
Tirupathi.

One copy to Mr.K.5udhakar Reddy,Advocate,CAT,Hyderabad.

One copy to Mr.C.f.Malle Reddy,C3SC,CAT,Hyderabad.
One copy to Library,CAT,Hydsrabad.

One spare cogyl
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DEPUTY REGISTRAR{J)
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TYPED BY CHZCKED . BY
COMPARED .BY . ARRROVED By

IN THE CENTRAL ADMINISTRATIVE TRISUNsL
HYSEZRABAD BENCH HYDERG 340,

T HEETEEE"QE?TﬁwT“TEURTWT~T~MEﬁBga(A) |
HOM'BLT SHRT Q"W‘Hq’“: H@.

oaTEn: 8296,

ORDIR/JUDS MENT

MA L NDL/R.A L /CLA L No.

If‘!.

0.4 . N0, 497155

ADMITTED 44D INTZRIN DIRESTIZNS IS5UD
ALNGL D '

SZ0 07 WITH DIRICTIONS
DISMISGED .
DISMISSED AS YITHDRAWN

| 0IDIRID|REFECTESS ,

NO CRDGR AS TO COSTS
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